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SHRI CHITTA BASU: Sir. the elec-
tions are over.

MR. DEPUTY-SPEAKER: Atal Bi-
hari Ji, you can raise this issue in the
Business Advisory Committee,

SHRI ATAL BIHARI VAIPAYEE: No.
Sir, the statement has to come from the
Government,

MR. DEPUTY-SPEAKER: You can
1aise it in the next Business Advisory Com-
mittee meeting.

SHRI ATAL BIHARI VAIJPAYEL: Sir,
I am sorry to say that the issue is agita-
ting the whole House.

PROF. MADHU DANDAVATE (Raja-
pur): Sir. you have mis-understood  the
issue.  We are not referring the ma'ter to
the Business Advisory Committee. All
that we are doing is, since the Minister for
Parliamentary Affairs is here, we are mak-
ing a constructive suggestion that since
lot of relief work hag been sanc'ioned and
relief also has been sanctioned from Prime
Minister’s Fund, army has marched in, on
all that and whether the relief material is
Feing properly used or not. a small state-
ment every day will be all right till the

situation comes to normalcy, Let him
take note of that.

SHRI BUTA SINGH: Sir, I have star-
ted by saying that T have taken note of
that and T will convey their views to the
respective Ministers but about the inclu-
sion of these items in the Business, the
only forum left with us is the  Business
Advisory Committee and the hon. Leaders
of the Opposition had agreed with  the
Hon, Speaker tha® whiftever is to be in-
cluded could be discussed by the Leaders
themselves or in the Business  Advisory
Committee.

SHRT GIEORGE FERNANDES: Mr.
Deputy Speaker, Sir, we have not dicussed
here (Interruptions).

MR. DEPUUTY-SPEAKER: He has
not completed.

SHRI BUTA SINGH: For the other
things which are mentioned by the hon.
colleagues, specially the mentions made
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by Prof. Dandavate and Shri Vajpayee. [
have taken note. I will take it to the

Ministers concerned and find out if this
could be done,

SHRI ATAL BIHARI VAJPAYEE:
Anti-India propaganda is being carried on
abroad and the Government machinery
has failed to apprise the world of what is
happening in Assam.

MOTION RE INDIAN TELEGRAPH
(THIRD AMEDMENT) RULES,

MR DEPUUTY-SPEAKER: We  will
now takec u pthe motion by Shri Banat-
walla T think he has exhausted everything

yesterday and he will take only two or
three minutes.

SHRI G. M. BANATWALLA (Ponn-
ani): T only walked out. The press did
not mentlon that T too walked out.

AN HON. MEMBER: Todya they will
mention it: dont worry.

MR. DEPUUTY-SPEAKLR: It i1s not
my fault if you have walked out.

SHRI G. M.
DEPUTY-B

BANATWALLA: Mr.

Deputy-Speaker, 1 beg to move:

“That this House resolves that in
pursuance of sub-section (5) of section
7 of the Indian Telegraph Act, 1885 (13
of 1885), the Indian Telegraph (Third
Amendment) Rules, 1983, published in
the Gazette of India by Notification No.

GSR 93 (E)., dated the 21st  February,
1983 and laid on the Table of the House
on the 24th February, 1983, be annul-
led.

This House do recommend to  Rajya
Sabha that Rajya Sabha do concur in
this resolution.™

Let me at the outset express my deep
sense of gratitude to the Hon. Speaker and
yourself for having given this House the
first available opportunity to discuss this.
heinous practice of de-linking the budget
of measures of financial implications from



329 Indian Telegraph

the consideration of the budget itself. It
is indeed very nice of you, very consider-
ate and thoughtful of you, and in the very
spirit of parliamentary democracy, to have
given this first opportunity to this House to
discuss the notification that was issued by
the Government. While I am subject to
correction, 1 think it is the first time in
our parliamentary practice here that a
motion of this nature has come up so early
1o be discussed: perhaps, there is no pre-
ceden:. But this is so indeed because the
proposed hike in the postal, telegraphic and
tele-communication rates are to come into
force from the 1st of  March itself.
Therefore, we are indeed very grateful to
you for having upheld the parliamentary
procedure, its dignity and  importance.
But it is a matter of serious concern that
the Government does not seem to have
the same regard for parliamentary demo-
cracy and its procedure.

I must say that the issue of the notifica-
tion on the cve of the budget delinking
the propsals dealing with the revision of
tarifl. from the union budget, is a heinous
practice {rom the point of view of parlia-
mentary democracy. | am constraint to
remark that this is nothing short of scutt-
ling our pariliamentary  democracy. 1
may say that it is a frontal attack on our
parliamentary procedure.

We are not here challenging the autho-
rity of the Government 10 move under the
various sections of the law and have a hike
in tariff: that authority is not being chal-
wnged. The point that we are making s
that, in deference to this House, the ann-
ouncement first ought to have come in
the House and then only the notifications
etc. ought to hagve come. Not only that,
the situation i1s grave because the Parlia-
ment is in session and vet the announce-
ment has been made outside through the
1ssie of a notification and later, on the
second or third day, the notification dated
21st February is being placed on the
Table of the House. The situation is still
worse because this is the budget session
The Budget will follow in a matter of
few days and these proposals should have
been contained in the Budget itself. An
attempt, therefore, has been made for de-
linking, as I said, of the revision of tariff
from the Budget, which is a heinous prac-
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tice.

Moreover, these proposals are to come
into effect from the 1st of March. There-
fore, it was quite possible to have these
propsals in the Budget itself. Besides,
there is no explanation of the compelling
circumstances that would have prevailed
upon the hon. Minister for having com-
mitted the serious breach of propriety.

Mr. Deputy-Spekaer, Sir, I must say
that the Government ‘s concept about imp-
ropriety is based on  considerations of
political expediency. Yesterday the Rail-
way Budget was presented to us. There-
after there was a press conference for the
explanation of the proposals in the Rail-
way Budget. Certain innocent clarifications
were sought by the press. The Govern-
ment felt itsell in an embarrassing position
and the honourable  Railway  Minister
simply said that he could not say anything
outside the Parliament., We very much
respect the sentiments. We wish that the
same consideration of the sense of prop-
riety and impropriety ought to have been
shown by the hon. Minister, Mr. V. N,
Gadeil, for whom we have a very high
regard.  Therefore, my first objection, and
a1 vehement objection, is to this commital
of the impropriety, this heinous crime of
delinking of proposals from the  Budget.
My objection relates to the frontal attack
én our parliamentary democracy. Sir.
we have almost started a Budget  discus-
sion-without the Budget having come.

MR. DFPUTY-SPEAKER: Are you
suggesting any new proccdure apart from
this procedure?

SHRI G. M. BANATWALLA: T have

said so.

MR. DEPUTY-SPEAKER: Tt shoul!
he announced in the Budget. TIs that all
you would say?

SHRI G. M. BANATWALLA: That is
exactly what T have been saying.

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): There should be no taxation
in instalments.

=
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SHRI G. M. BANATWALLA: We
bave a hike in Posts and Telegraphs and
telephone tariff to bring an additional re-
venue of Rs. 70 crores. Out of this Rs.
70 crores, Rs. 10.5 crores are to come
from increase in postal revenue and Rs.
59.5 crores are to come from increase in
tele-communication services. Sir, I must
say that the hike in the postal and tele-
graph rates and in the rates for the tele-
communication service is totally avoidable
at the present juncture. There are not cir-
cumstances necessitating such a steep hike.

Let us consider the situation. We are
told that during the year 1982-83 the to-
tal revenue was Rs, 1,358  crores. The
total expenditure was to the tune of Rs.
1103 crores. That leaves a surplus  on
Reveiue Account of Rs. 255 crores during
this year 1982-83. The hon. Minister has
sought and deemed it fit to come with the
steep hikes depite this particular situation.

As far as the question of financial outlay
is concerncd., the Planning Commission
has already approved a total financial out-
lay of Rs. 36 crores for expansion of
postal services in 1983-84,

These are the hard facts that ought to
have been considerad. And in view of
the fact that we are having an increasing
burden as represented by hikes in the
petroleum products, savage hike in railway
freights and fares  announced yesterday.
this was a juncture where Government
ought to have practiced restraint and ou-
ght to have addressed itself to other meas-
ures.’

MR. DEPUTY-SPFAKER:

conclude,

Pleuase

SHRI G. NM. BANATWALLA: [ have
hardly begun.

MR. DFEPUTY-SPEAKER: The Mo-
tion is with regard to Posts and Tele-
graphs Act.

SHRI G. M. BANATWALLA: T have
not said beyond that.

MR. DEPUTY-SPEAKER: You reserve
all these things for the Budget speech.

e r—
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SHRI G. M. BANATWALLA: He did

not reserve his proposals. What am | to
do?

SHRI CHITTA BASU (Barasat): This

is pre-budget Budget speech and it is your
pre-budget.

SHRI G. M. BANATWALLA: This
hike was totally avoidable at the present
juncture. We are told and certain claims
are made, that there was an iIncrease in
the cost of operations. This House has
not been taken into confidence with respect
to the extent of increase—how much?
Nor have we been told whether the Gov-
ernment have examined recourse to other
measures. It i1s usual and very easy to
have recourse to simple hikes in  tariffs
We are told that there will not be any
noticeable increase in the cost of any bus-
iness or industry. We would like to know
whether any cost analysis has been made (o
ascertain the impact on the cost of busi-
ness or industry. In a very arbitrary
manner. and for considerations beyond
even the control of the Minister of Com-
munications, the hike has been brought. I
must also say thal this hike that has come
is a premium on inefliciency. India beinz
a developing country needs an  efficient
and o stable postal service, whereas the
postal service is in a pathetic condition
due to the slugguish and indifferent man-
ner in which the whole Department seems
to be working.

MR. DEPUTY-SPEAKER:
conclude.

Please

SHRI . M. BANATWALLA: T will
take a few more minutes and conclude.

Certain very deliberate measures that
have been taken have resulted in this path-
etic conditon, namely, curtailing of the
number of daily postal deliveries, abolition
of sorting letters during night and on
various R.M.S. sections and so on. There-
fore. 1 have said that this hike that has
come is a premium on inefficiency. A
cruel joke is sought to be played on the
common man and the middle class persons.
We are told that the hike is minimum and
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does not affect the common man or mid-
dle~class wage-earner. I do not know what
concept of a common man or middle-class
wage-earner the Government has.

MR. DEPUTY-SPEAKER: I think,
Shri Banatwalla may not be available for
next week for participating in the Budget
discussion,

SHRI G. M. BANATWALLA: Let us
look at the hike that has been  brought
about. The money order form will cost
10 paise instead of 5 paise. Double is the
hike. TIs it not the common man who
takes resort 1o sending of his small, paltry
amount to his people in the village through
money order? The commission on postal
orders has been increased from 2 per
cent to 3 per cent. In the case of tele-
grams, both with respect to ordinary in-
land telegrams and  express telegranus,
there has been a steep increase. In the
case of ordinary telegram, for the first
10 words, the rate has been increased
from Rs. 3 to Rs. 3.50 and so on. These
are with regard to telegrams and money
orders.

Even the postal orders which are being
used by the unemployed people who send
in their applications are not spared by
this Government, Therefore, I have in a
sense of great anguish moved this motion
and I am sure that even the hon. Minister
will rise to support the motion.

MR. DEPUTY-SPEAKER: Shri Ram
Vila: Paswan.

SHRI SURAIJ BHAN (Ambala):
Rosc—

MR. DEPUTY-SPEAKER: Do you
want to speak? He has given in writing.
If you want to speak, I will call you.

SHRI N. K. SHEJIWALKAR (Gwalior):
Just 1 want to understand the procedure.
In the list, the name of Shri Suraj Bhan is
there. How can you call somebody else?

MR. DFPUTY-SPEAKER: You see, 1l
is not for that purpose. It has been mo-
ved. Such of those Members this want to
speak on tihs motion, irrespective of the
fact that their names are listed, must give
SO in writing.

SHRI N. K. SHEJWALKAR: Mr. De-
puty Speaker. that is not the procedure.
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MR. DEPUTY-SPEAKER: The mover
of the motion has moved the motion.

SHRI N. K. SHEJWALKAR: Please
try to understand. This is not the pro-
cedure. After all, giving motion itself
means that he wants to speak there. Please
don’t lay down a wrong procedure. I do
not mind if he speaks flrst. But, please
take care that no wrong procdeure is laid
down.

MR. DEPUTY-SPEAKER: Th=
mover is given a chance to move the mo-
tion. The other Members take their
chance according to the Parties when they
give their names, here.

SHRI N. K. SHEJWALKAR: The name
is already there in the list.

MR. DEPUTY-SPEAKER: No, na.
It is not correct. The mover is one who
moves the motion. The other Party rep-
resentatives can give their names, Party-
wise. And it does not mean......

(Interruptions.

SHRI N. K. SHEIWALKAR: 1 amr
sorry.  This 1s apart from the names
which are there in the motion.

MR, DEPUTY-SPEAKER: [ make it
very clear. It does not imply that they
will be called because their names are
there. The respective Parties can give their
names of Members who want to speak.

SHRI N. K. SHEJWALKAR: Then,
what for the notice is required?  Then,
only the mover has to give the notice.
For God’s sake, don't give any  ruling
without properly. ...

MR. DEPUTY-SPEAKER: [ am not
giving the ruling. [ am only telling the
procedure that is followed. The motion
has been moved by Shri Banatwalla and
some other Members also give their names
when the motion is moved. When it is
give their names when the motion i€
moved. When it is moved, such of those
moved, such of those Members from eac-h
Party, if they want to speak, can give their
names. Shri Chitta Basu has already given.
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Shri Ram Vilas Paswan has given. Shri
Jakkyan has already given.

SHRI N. K. SHEJWALKAR: How can
you ignore a person who has given the
notice of motion?

MR. DEPUTY-SPEAKER: His Party
representtaives have not given any names.
If he wants, he will be accommodated.

SHRI RASHEED MASOOD (Saharan-
pur): Any Member whose name appears
in the list must be given a chance unless

the Party decides some other names.
{Initerruptions.)

MR. DEPUTY-SPEAKER: Mr.
Masood, please listen to me. It is not
that procedure which is followed  here.

And if you want to change the procedure,
you can do it also. But what T say 1s
that this is the procedure which is being
followed. 1 am only following that pro-
cedure.

SHRI RASHEED MASOOD: What is
the use of giving notice then?

MR. DEPUTY-SPFAKER: That is only
for the mover.

1 have not said that he cannot speak.
The mover is there. Supposing Mr. Ban-
atwalla is absent, then Mr. Suraj Bhan will
be called to move the motion and, if he
is also absent, Mr. Paswan will be called
to move the motion. But speaking on the
motion is different. You must give
notice.

SHR1 RASHEED MASOOD: There
are three names already given here.

MR. DEPUTY-SPEFAKER: This is the
procedure that is being followed by us.

This is a statutory motion. Mr. Banat-
wala has already moved the motion. Any
representative from any party will be all-
owed. Already, three or four members
have given notice that they would like to
speak on the motion. Mr. Niren Ghosh
wants to speak. M™Mr. Paswan has  also

—— —
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given notice that he wants to speak. We
can only follow a procedure which we
bave been following. I am following
that proceduure only. If you want to
change the procedure, you can do it.

SHRI N. K. SHEJWALKAR: When the
name is already there, I want to know
whether there is any further necessity to
give the name.

MR. DEPUTY-SPEAKER: This is only
for moving the motion. TIf Mr. Banatwalaa
is absent, Mr. Suraj Bhan will be called
and, if he is absent, Mr. Vajpayee will be
called.

SHRI ATAL BIHARI VAJPAYEE:

My name is not there,

MR. DEPUTY-SPEAKER: T am men-
tioning your name as a leader of the Party.
If you want to change the procedure you
can change the procedure and ask me to
follow it. I will do it.

Now, Mr. Suraj Bhan wants to speak.
He will also be called. Mr. Paswan has
already given notice in writing. It is not
a new procedure. This is the procdure
being followed. T have ascertained from
the office.

Motion moved:

“That this House resolves thal in
pursuance of sub-section (5) of section
7 of the Indian Telegraph Act, 1885
(13 of 1885), the Indian Telegraph
(Third Amendment) Rules, 1983 pubh-
lished in the Gazette of India by Noti-
fication No. G.S.R. 93(E), dated the
21st February, 1983 and laid on the
Table of the House on the 24th Febru-
ary, 1983, be annulled.

This House do recommend to Rajya
Sabha that Rajya Sabha do concur in
this resolution.”

Now, Shri Paswan.

st T faw@| q@am @ (gis-
ge) : SavmE  WEEH, #A FF FA
faf At o "/ o & faaw  fzar

gy, A WAL F AW I@ A AT



937 Indian Telegraph

¢ fear mae 1 FmT F 9 wfE=T
¥ Ia F g s =ngar § Aafwa
i ¥y fufeesr wow qa =ar
g7, I &F graed ¥ F a7 q1 &
oSl FAT ATHAT

oG FT G AN (F ST
HEIRT ¥ AT¢-aT Y agH ¥ ®iaw
fH B fF I NE a5z 19 A,
A1 IF qger VAl & |t K1 A FAFAT
AT AT s o fwo @ L Ay
a7 IEwmEr ¥, mAtad A
nafa® #1302 o Tuatfea Fd ag
g S g TE F ArEwa T
T A GPUA Taqw 1 zAHEG
#5 fafsors &1 dyoer fgar av 1+ 3w
qMEq FT I LA gAWAL WL AR
A ¥ Afws A T H “SEEa A
wazi &7 waw fear 2 1w SE-
A F¢ oar o o 2, A few
g #Awgifza 4@ W A
fa z3rst #1 v g9y 2 afz ofsaee
FT HIA 94 @I ar |

ot frem A e 0 (A9
M ) IR = A1 q2TT &7 AT
St &1 FAAT migET #

MR. DEPUTY-SPEAKFR: Mr. Vyas,
you have not given your name here.

SHRI RAM VILAS PASWAN: He is
representing the Youth Congress.

A & 9z ¥z @) a1 fF FiF-am F7
dar fRmmam & 1 arfA T T A
e &\ 2t faA g Fwe grar ug

Fgr sum 2 f& gz wwwifza T 2,
safas 2 = o I+ aa &1 a3
T &, q1 ag IF &9 T Fm

T 2?21 ard@ &1 A fedTe

ara @ i arferaTde F1 A9 18 I

HY WE® FHT AT | TH T AIAT A
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2 & oifegrde a7 Aater ®Y s& ot
T AT g A gIER aieanz @
AFINET FT Gew AT AlgdY § A
zatao & ag wg ¢ fx fafea sa @
g fufadsr @1 gwa a=ar g0

13 hrs

AqFT aTF A TE  ®ew g fEw
7 HGR & ATgHTT T A1T §
¥ o g Fgar Agat § & ofus <
nF  wAw A g Afed 3w wfuawc
F1 waifad T F qUAT FET A
qeeqer F1 frerar fY agw I€d &

Tefrer Az gk W fum 3
oix (Saw w1 fafacer & < fady
T 3T T FT TS E 1 gafeo
IAF TE AT W WATE &Y NAA
FIA Z0 ATAT AATAIH T@AT A€fga
may 70 Fire ¥ @z f7w &
fet =frwe mga, Fta A wFaT
7, fFama & moF oww #Fe
FEAT  AEAT F—awmy fEarw

Kaul and Shakdher: Practice and proce-
dure in Parliament.

* 07 594 HFEgmomar & fF -

“The annual financial statement,
otherwise kmown as the Budget, is pre-
sented in two  parts viz. the Railway
Budge! pertaining to railway finance and,
The General Budget, which gives an
over-ull picture of the financial position

“of the Government of India excluding
railways”,

TAN ANE &1 &7 AN H qvz
frmram &\ uF WF F1 T9E Ay
fFar snowr i AT weT ¥ e
ARz | way  ugl Fg fear fF ag
AELF FAUFI AT AT E | @
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q q¥ees &1, A FT L Fg1 fRar
g1 Fa & weasg fafree maw,
ag F27 fF 4 ase & aMw, o=T
N S S CASIE CAET LT O £
A GIFTT TIREH T F TG IIT W |
TEH] AAAR g1 7 a9 19 F, A1F
A ZY AgT Wi FA FT AW T
g @ f& & ave qw dy FEA,
Y VS AT FAT qALE A GAT |

T AT WS ST UIEE A @
g, % @eq fear smar =nfgo
TG STFH AT X TN FLEE, TAF
F FON  FWAT @I EWT AT E
Y ®9 2 FH A o1 #
qig ¥ gqgd @At @ fE AWz
¥ feerma F fao saFy fzdmesq
md, ¢, o waEt fEaves wray
d1 IT NG BN AIHT 8 wEg FA
Sq  ddre Haed %4 fewteza wyEe
q gHHY FaFT AGZ an ¢ feAmEq
¥ og @A war @ & oflax dateg
F Telg ZTESH Ad W TAAT -ZAAT
g+ f&ar som  #aEnt & fzdmeg

MOTION 7,

1983—Mou1n.

EIFE] @S FAT & | WG ITHT A
AT AT Al A FfeA A & |

I am raising a very important point.
MR. DEPUTY-SPEAKER: The very

important point can be taken up after 2 O’
Clock.

13. 04 hours

The Lok Sabha adjourned for Lunch iill
Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
at nine minutes  past Fourteen of the
Clock.

[M=. DEPUTY-SPEAKER in the Chair)
_ INDIAN TELEGRAPH
(THIRD AMENDMENT) RULES, 1983

—Comd,

SHRI GEORGE FERNANDES
(MuzafTarpur): On a point of order, Sir.
I am raising a point of order under Art

112 of th, Constitution, Art 112(1) says:

“The President shall in respect of
every financial year cause to be Jlaid be-
fore both the Houses of Parliament a
statement of the estimated receipts and
expenditure of the Governmeng of India
for that vyear. in this Part referred to
as the ‘annual financial g.atement'.”

F §UT UF - UF TW 9T FT HWH
o § A IAH gt T § {F A
TH O TAAT AAT @S AENHL | ;A
TR F AT 70 FT FAAT FGT1 FI 39
A9 F7 Ggw W OAW q ST |
ST Ig" Fo di gW WA FAT A
F 7 T A WAHT I T A AGE
& fromany

The annual financial statement is by defi-
nition the Budget of the Government, In
other words, this particular article refers
to the presentation of the budget. The
first point on which T want your ruling
is whether the notification which the Gov-
ernment laid before the House yesterday as
on amendment to the rule under the Indian
Telegraphs Act comes within the frame-
work of Art. 112. In other words are the
levie. now being introduced consequeni
upon the amendment of the Indian Tele-
graph Act covered by Article 1127 Will
the money that will now be received be
a part of the Statememt of Receipts that
will accrue to the Government consequent
upon the position stated in Article 1127?

Ry Y TF sEona foe on- the
e b e e a5 I e e e e
fefasr g feraan dar g YT feaar tion and say that the Indian

# ag ®gm =mgm % ag 9 a9e
gfrdea g1aTg, SHH a9 W FH
F qrg GXET FT THATHT F1, J9 FY
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Telegraph Act is there and it is permissible
for the Govermment, Government has a
right at any point of time to enhance the
rates, whether it is in regard to the telc-
phone charges or the postal charges or the
railway charges Government ‘nas this
power under the relevant Act, We have
the Rules of Procedure and Conduct of
Business in the Lok Sabha and T would
like to draw your attention to Rule 204,
which in effect is a paraphrase of Arlicle
112,

It says:

CHAPTER XIX FINANCIAL BUSI-
NESS

The Chapter heading
quote:

is ‘Budget’ |

*204 (1) The Annual Financial
Statement or the Statement of the Esti-
mates Receipts and Expenditure of the
Governmen( of India in respec; of each
financial year (hereinafter referred to as
‘the Budget’) shall be presented to the
House on such day i the President may
direct.”

In other words, the rule which paraphra-
ses this particular Article. Article 112, is
very categorical. Tt says that the Anaual
Fiancial Statement shall be presented to
the House on such day as the President
may direct. If the leviei: that are now pro-
posed under this amendment here are in
effect, a part of the Annual Statement of
[ncome and Expenditure (which the
Constitution requires this Government to
present to this House on ome day), then,
Rule 204 says that this Annual Financial
Statement shall be presented to the House
on such day as the President may direct.
Do the Government have now the sanction

of the President to submit this particular

item as a separate budget? Because I can
understand hon. Members from the trea-
sury benches referring to Rule 213 which
says that the Budget may be presented in
parts. T quore:

“Nothing hereinbefore contained shall
be deemed to prevent the presentation
of the Budget to the Hounse in (wo or
more parts and when such presentation
takes place. each part shall be dealt with
in' accordamce with these rules as if it
were the Budget.”
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Now, Sir, I would again seek your rul-
ing whether this is presentation of the.
Budget in parts as provided for under
Rule 213, in which case, is the
Governmeny coming forward to us witha
separate Budget in so far as the Posts and
Telegraphs are concerned, a geparate
Budget so far as Railways are concern-
cd.—and of course, whatever residual sub-
jects may be there, as a residual Budget?
I would seek your ruling on this point.

Now, Sir, while this question is being
raised a point may be made that there is
nothing which prevents the Government
from coming forward with separate levies
under  separate  heads at different
times. It is a matter of con-
vention gznd conventions are  made,
conventions are pot Constitutional provi-
sions. The point is likely to be made that
as far as the Railway Budget is concerned
there is nothing in the Constitution which
says that there shall be a separate Rail-
way Budget. T am sure, the hon. Minister
who may want to justify the total breach
of trust about everything that the House
holds sacred, may then fall on the whole
Railway Budget and say, where does the
Constitution speak of the Railway Budget.
Because the Annual Financial Statement
technically includes the income and the
expenditure of the Railways also. Never-
theless, while the Budget is being presented
on the 28th of *his month, the Railway
Budget was presented on the 24th,

I may now refer to Kaul and Shakdher.

Now, kindly refer to “Practice & Proce-
dure of Parliament” by Kaul and Shak-
dher. T will read out the first two para-
graphs of Chapter-XXIX.

“In re.pect of every financial year,
the President causes to be laid before
both Houses of Parliamewnt an “annual
financial statement” or the estimated
receipts and expenditure of the Govern-
ment of India. The annual financial
statement, otherwise known as the
‘Budget’, is presented in two parts, ViZ.,
the Railway Budget pertaining to Rail-
way Finance, and the General Budget
which gives an overall picture of the
financial position of the Government of
India  excluding the Railways.”
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Now, one can very easily argue and
jay that this is a matter of convention.
My submission is that this is not a matter
of convention. If you go through the
next paragraph, you will know the cir-
cumstances under  which the ‘Separation
Convention’ was adopted.

“The separation of the Railway
Finance from the General Finance was
first recommended in 1920-21 (b), and
the ‘Separation Convention’ was adopted
through a resolution by the Central
Legislative Assembly on September 90,
1924 (c). The primary idea behind this
separation was to secure g'ability for
civil estimates by providing for an as-
sured contribution from Railway Reve-
nues and also to introduce flexibility in
the administration of Railway Finance.

So, Sir, if there is this convention of pre-
senting the Railway Budge! separately,
then the Separation of the Railway Fimance
from the General Finance is on the basis
of the resolution by the Central Legisia-
tive Assembly., In other words, it has a
certain statutory backing, a certain back-
ground and therefore it is not merely a
matter of convention but something which
after due deliberation, the then Legisla-
tive Assembly decided to adopt. There-
fore, Sir, T seek your ruling on point (1)
whether the levies which the Minister has
now sought to introduce from the 1st of
March through the back-door, if 1 may use
that term, or through any method, as my
colleague Mr. Banatwalla has very piciure-
squely explained how these levies have becn
introduced, (2) whether the levies are part
of the Financial Statement of ‘he Gov-
ernment of India, Tncome and Expendi-
ture of the Government of India and (3)
if so, then do they or do they not form
part of the Budget because that is what
the Budget says? Now, Sir, is the Minister
under rule 214 or is the Minister under
rule 213? Ig this the entire Budget? Ts
this the Budget of the Government Of
India or is this a portion of the Budget
under rule 213? 1 would earngitly hope
that you will give your positive ruling on
these 3 points.

—— B . o - ——
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V. N. GADGIL): My short reply
is that you kindly see the First Schedule
to Indian Post Office Act. Under Section
7 of this Act, the provision is that if this
Schedule is to be amended it can be
amended omly by an amendment which
will be a part of the Finance Bill and
appropriately speaking, this portion alone
can be termed as part of the budget. The
Notification which we are discus:ing just
now is not in any way related to these
items and therefore they do not from
part of the Finance Bill.

Secondly, the hom. Member has raised
whether it forms receipt. Now, technical-
ly you may say that whatever Govern-
ment of India gets through this source is
receipt.  He himself has pointed out anti-
cipating my arguments, that the Constilu-
tion does not provide for any sepuara‘e
Railway Budget: all that Article 112 of
the Conititution speaks of is only the
annual finamcial  statement  and nothing
more. Tt does not say., or does not pre-
vent_in any other way, the expenditure and
the receipts of any particular department
being shown. Therefore. there is no ni0-
hibition under the Constitution.

Lastly. even assuming that all that he
has stated is correct., which is not the
question whether there is a hreach of any
con-titutional provisions or not. canmot be
decided here the forum is somswhere chse
Whether there is a breach of any constitu-
tional provisions or not, it is well laid
down, that it can be decided only by 2
court of law and not hy this House. This
point has been made repeatedly in this
House. Therefore, my submission is that
there is no substance in their point  of
order.

MR. DFEPUTY-SPEAKER: Section 6
of the Indian Telegraphs Act says:

“The Central Government may_ from
time to time, by notification in the offi-
cial gazette, make rules consistent with
this Act for the conduct of all or any
telegraphs established. maintained, or
worked by the Government or by pei-
sons licensed umder this Act.”
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The Government have issued the notifica-
tion and the Minister has already laid it
on the Table of the Houie to comply with
the statutory requirements in terms of
the aforesaid provisions.

Then. Section 7 sub<lause 5 says:

“Every rule made under this Section
<hall be laid as soon as may be after
it is made before each House of Par-
liament while it is in session for a total
period of 30 days (which may be com-
prised in one session or in two or more
<uccessive sessions, and if before the
expiry  of the session, immediately
following the ses:ion or the successive
sessions aforesaid), both Houses agree
in makinz any modification in the rule
or both House agree that the rules should
no be made, the rules shall thereafter
have effect only in such modified form,
or bz of no effect, as the case may be; so,
however, that any such modification or
annulment shall be without prejudice to
the validity of anything previously done
under that rule.”

1, therefore. think that the Government
ha. fulfilled the statutory obligation and
thc House has also goy an opportuniy to
discuss this issue.. ..

SHRI G. M. BANATWALLA: And they
have am oportunity to observe breach of
propriety!

MR, DEPUTY-SPEAKER: T do not
accept that. 1 therefore, rule that the
point of order raised is out of order.

SHRI N. K. SHEJWALKAR: Sir,
actually, we are discussing only the notifi-
cation GSR 93(E), under the Indian Tele-
graph Act, and not the notification under
the Indian postal Act. That ig not being
di<cussed today.

SHRI SURAJ BHAN: T have given
motice of that also.

SHRI N. K. SHEJIWALKAR: Sir, 1
relyv on Section 7. sub-section (5) of the
Indian Telegraph Act, 1885 (13 of 1885).
I hope. you have got a copy of it with you.
It says: i
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“Every rule made under this Sec-
tion....”

They claim that they have made it under
this Section.

‘....shall be laid as soon as may be
after it iy made before ecach House of
Parliament while it is in session for a
total period of 30 days...”

It has been clarified.

*....which may be comprised in oie
séssion  or in two Or more successive
sessions @nd if before the expiry of the
session, immedia‘ely following the gea-
sion or the successive sessions aforesaid,
both Houses agree in making any modi-
fication in the rule or both Heuses agree
that the rules should not be made...."

Here. the period given i: thirty days. It
contemplates that the rules are to take
effect after 30 days. You may kindly
note that the notification says that it will
be effective from 1st March, 1983, If
1st of March is the date on which the
Notification has to come into effect, then
this provision is meaningless. The thirty
days' time has no meaning. That is
again:t the intention of the Act itself. So,
thirty days’ time is allowed to lapse and
the Jate on which the Act has to take
effect should be such as should fall bey-
ond 30 days. So far as the constitutional
propriety or other things are concerned,
there are my other friends to say and they
have already said and the Chair has also
observed—whether the right are proper,
whether the service rendered is correct or
not.

MR. DEPUTY-SPEAKER: Your point
is why within 30 days’ this was placed on
the Table of the House?

SHRI N. K. SHEJWALKAR: No.

MR. DEPUTY-SPFAKER: You mean
this should come into effect after 30

days?

SHRI N. K. SHEIJWALKAR: Yes,
otherwise this has no meaning. The House
does not have a chance to give its
opinion—confirmation or whatever it is.
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Because there is delegation of power 1O
the Government, they should all be piaced
before the House for confirmation. The
idea is that Parliament must  give its
opimion this way or the other on the
rules which are being framed by the Sub-
ordinate Legislation authorities. There-
fore, it is against the principle itself.
Proeviding a date earlier than 30 days is
against the principle as laid down under
the provisions of Section (7)5. Therefore,
my busmission is that they are wltra vires.

SHRI V. N. GADGIL: Sir, again 1
must say that there is nothing in that point
of order, because it says zvery rule made
under this Section shall be laid as soon
as possible before the House while it is in
session within a total period of 30 days;
and if before the exniration of the session
both the Houses agree in making modifi-
cation they may do so. Therefore there
a period of thirty days is provided. 1 can
understand this point if the discussion had
raken place after 31st of March, Then
there is some substance in what he says.
But before the first of March an opportu-
nity i given to the House either evento
amend, accept or reject. Therefors, that
is the »nurpose. T do not claim to have
any grent knowledge, but 1T would like to
inform my friend, Shri Shejwalkar that |
also happened 1o be Chairman of the
Subordinate Tegislation of Rajya Sabha
for two years and 1T am conscious of the
requirements of the sub-ordinate legisla:
tion. The whole purpose is to give maxi-
mum time. That is why it says even in
differen; sessions, That ig the object
Therefore. there is nothing in that.

SHRI N. K. SHEJWALKAR: Should
T take it that my point of order holds
good so far as the other Notification GSR
92 is concerned? Should T hold it because
no change for discugsion is given? If T
fook him correctly, should 1 take it for
granted. ...

(Interruptions)

SHRT V. N. GADGIL: This is anargu-
able.

SHRT N. K. SHEJWALKAR: There-
fore, T have pointed out that there are
more type, of cases here, T respectfully
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submit for example if the Motion s
withdrawn (oday, what will happen? He
has given motion for annulment. If it is
withdrawn, does it mean it will become
invalid?

SHRI V. N. GADGIL: This is not an
argument. Then there is no Motien,

SHRI N. K. SHEJWALKAR: If there
i no motion. in that case, of course, ihe
Notification goes according 0 my humble
submission.

SHR1 GEORGE FERNANDES: Sir. 1
want a clarification from the Minister in
the light of the reply he has given to the
point of order.

MR. DEPUTY-SPEAKER: From Shcj-
walkar?

SHRI GEORGE FERNANDES: No,
Sir. T wang the Miinster to enlighten me.
Sir, the Minister says that all that is
required is 30 days' notice and we as re-
presentatives of the people are here and
a discussion is taking place. He said the
significance of this is thay this matter has
1o be discussed in the House. Now, Sir,
the House is not a debating society. It
is a legislative body, Supposc the Hous:
disapprove of it and comes to the conclu-
sion that these lcvies shall not be impos-
ed; in other words, there is a resolution
in this House. which is presently being
discussed and this resolution is adopted.
Let us assume for a moment that it is
the Speaker who decided that this matter
should come up to-day. Now. suppose in-
stead of coming up to-day. this matter had
come up on the 2nd or 3rd of next month,
By that time, your levy would have been
implemented, the new imposy would have
been implemented, the postal charges
would have increased. And if Parliament
were to adopt a resolution sometime with-
in the course of those 30 days saying. “We
do not agree with this. and we want Gov-
ernment 1o withdraw this", what  would
happen? Will the people of this country
have ‘o suffer for the indiscretion of ‘the
Goverrment and for the breach of pro-
priety on the part of this Government?
Is it what is expected? Is it the spirit of
this rule? Ts it even the letter of this rule?
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[ would lJike the Minister to clarify, be-
cause just saying that we have presented
it here within 30 days, and it is here
available for you to discuss—is not enough.
That is not the point. Our discussion may
lead the House to a poigt where the
House may say. “This should be with-
drawn”. What happens in that situation?

MR. DEPUTY-SPEAKER: Mr. Shel-
walkar, do you want to reply to what
Mr. Fernandes says?

‘SHRI N. K. SHEJWALKAR: No.

SHRI V. N. GADGIL: As far as the
point raised by Mr. George Fernands is
concerned, I do reiterate that the spirit
behind providing 30 days is that within
30 days, the House should have an oppor-
tunity either to accept, amend or reject
it, He is taking a hypothetical case. 1
need not answer it; but even then, take
i hypothetical posi‘ion, viz. suppose by
some miracle this is rejected, after Ist
March. what happens? Again, it is the
accepted principle of law that whatever
is done during the course of an Act or a
rule which was in existence, if subsequently
it is found to be wrong or illegal, nothing
can be done abuot it, because it was done
properly when it was a proper law. And,
therefore. there is no substance in it.

SHR1 SURAJ BHAN: rose

MR. DEPUTY-SPEAKER: Do vyou
want to speak on this point of order? Are
you helping me on this point of order—
only on that?

Y gRA WA . AfFA qH AT”
F off e &1 =g fwerm 0w
qroe oatezm few Wi fmew 7w
T FaAX FAT, AfF aA@At qIEH
FT WA gl #Y W47 4T, 36 A0 A
uefaye 3t Tar |

MR. DEPUTY-SPEAKER: Not on that
point of order. Please...I will listen to
you later. It is not on that point of order.
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I will read rule 5 of Telegraph Act:

“Every rule made under this Section
shall be laid, as soon as may be after
it is made, before each House of Par-
liament while it is in session for a total
period of 30 days.”

The session should be at least for a total
period of 30 days. And what has bzen
said here is this.

SHR1 SURAJ BHAN: No.

MR. DEPUTY SPEAKER: Please read
this. “while it is in session for a total
period...” The session is not for a total
period of 30 days...(Interruptions).

SHRI SURAJ BHAN: It may be for a
week.

MR. DEPUTY-SPEAKER: Then it will
be in the next session, You must know
that this 30 days' time is the total period
of the session. (Interruptions) This session,
as vou know, goes upto May, and, there-
fore. there is no time limit to place it
on *he Table of the House, And when it
ic put on the Table of the House and the
House agrees. ..(Interruptions) Yesterday
I congratula‘ed the Opposition members
that they were vigilant, They raised it,
And they raised, and the Motion was
allowed. T agree, but the point is What
the Government has done is a satutory
obligation; and T rule that it is in order...
(Interruptions)

SHRI N. K. SHEJWALKAR: 7ose

MR. DEPUTY-SPEAKER: 1 have refer-
red to your point. There is no provision.
Picase show me where it is said that it
should be placed before 30 days.

SHRI N. K. SHEJWALKAR: [ am
sorry 1 have not been clear. My point of
order simply was: The notification says
that it will come into effect from 1st
March. That does not give it 30 days’
time from the date of lying on the
Table.

MR. DEPUTY-SPEAKER: That is what
1 am saying. Thirty days’ time is no® for
placing of this amendment on the Table
of the House.
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SHRI N. K. SHEJWALKAR: 1t jsun-
doing the power which is given to Parlia-
ment by Section 7(5). That is what T am
saying. You may rule it in any way. But
my point of order is that.

WA WA 3w (wee)
FCIT ST X FoUA, F PTG
W AqAT §

st G whewr (I5AT)

qg AT Agr e |
[T WG 23T ITETE
s, g @ ug fqar ¥, @ww EA

F1 a1 GF AV E AT AZ WY FAT0
MNMamg | g3a Aamfc g 1 A
| TIA FT WY AE FA ¢

MR. DEPUTY-SPEAKER: And the

Minister hag replied hypothetically on a
poirt raised by Mr. George Fernandes.

(Interruptions)

SHRI GEORGE FERNANDES: There
is nothing hypothetical about it. This is
the privilege of the House,

MR. DEPUTY-SPEAKER:
That is whay the Minister said

It can be.

(Interruptions)

SHRI GEORGE FERNANDES: There
must be a minimum period of 30 days be-
fore the levy comes into effect. This is
the point,

MR. DEPUTY-SPEAKER: T want to
make it very clear., What is this 30 days
period? That is for 30 days the House
must be in session.

SHRI GEORGFE FERNANDES: No.
Sir.

MR. DEPUTY-SPEAKER: You go
through the rule. Is there any time fixed
or period fixed for placing it on the Table
of the House?

(Interruptions)
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MR. DEPUTY-SPEAKER: We must
satisfy them.

SHRI N. K. SHEJWALKAR: 30 days’
time is provided for what? For moving
an amendment!

MR. DEPUTY SPEAKER: You have
got the book with you. You please read
it yourself, Tt says, “While it is in session
for a total period of 30 days.”

SHRT N. K. SHEJWAI.KAR: For what?

MR. DEPUTY-SPEAKER: It is very
clear. The session must be for 30 days.

T WA 3T : T aFIT

HI T FT I E U AW AETE F7

W E ANAT T 1 2 ogw ATA A0

SHRI N. K. SHEJWALKAR: So far as

laying is concerned, it is very clear. It
says as follows:

“Every rule made under this section
shall be laid as soon as may be after
. is mads before each House of Parlia-
meht. .o

MR. DEPUTY-SPEAKER: Both of us
agrec on that.

SHRI N. K. SHEJWAI.KAR: Tbat has
been done. Then it further says as follows:

“While it is in session for a total
period of thirty days (which may be
comprised in one session or in two or
more successive sessions, and if, before
the expiry of the session immediately
following the session or the successive
sessions aforesaid) both House agree in
making any modification in the rule or
both Houses agree that the rule should
not be made, the rule shall thereafter
have effect only in such modified form
or be of no effect...”

When a motion is to be moved or modi-
fication. what is the time for that? That is
30 days.

MR DEPUTY-SPEAKER: When a
motion ‘s moved., there is no time for
that. The motion was moved yesterday.

(Interruptions)
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MR. DEPUTY-SPEAKER: The rule
was placed on the Table of the House;
that was done by the government side.

SHRI N. K. SHEJWALKAR: The re-
quirement is that the laying down of such
a rule should be before the House for a
period of 30 days; that may be in one
session Or two sessions or in continuing
sessions. The idea is that within those 30
days a motion can be moved either for
annulment or for modification. That can
be moved only at that time. That isrhe
idea; that is how it has been prescribed 30
day’s time.

MR. DEPUTY-SPEAKER: A motion
can be moved. only it is placed on the
Table of the House. Therefore, it was
placed on the Table of the House and the
House had not taken any decision either
to reject it or to approve of it. The dis-
cussion is going on and the hon. members
are speaking on the motion moved by
Shri Banatwalla, and the Parliament has
not taken any decision with regard to its
repection or approval. Therefore, T rule
out your point of order.

T would like to request hon. members
not to take more than three minutes be-
cause at 3.30 P.M. if the Minister has not
replied, we will go to the next item.” Mr.

Paswan.

st W faam gwEm (FEYR) ¢
TUTOE WERd, & 37 %8 wr 91 &
9 ¥ ag  §WR qrEax A AL P,
9 ¥ zga oF  fuer g9 a9Er AR
W T WE FC f@r g1 TR
FE HAT AT &, T UFH FATAMWIL
qE A ZN ST 2 1 IS q1Q
W IEI AT FI AT At g | U
T T IZ &1 g 137 g fof 5@ 7+
OrE, A% T AT & | G qAE
13, 39 gUT 4g g a1 fF g w5
FL ST Y ARl | §@I & g
iy & o, o HIK SHAHET FT
I aer fear T, 3T arx fawmr
F dA & M agrfig W@ F
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AOY  qEAT WigaT § 6 WY aee
F gug F| T 3w F 9T RE?
7 I9C ¥ g=-g ¥ S-UeE
H1 IETH & garn far av A1 Fgr &
fF oo ¥ AR ame FE T &
qaArE  few=e g @ g
AT AT HAT FAT G I FAT HAT
g @1 we | mfad # wer
o0 & WA T TERRQ

g |
A FgT 5 ¥ Tcg & a9 @
AN gR | 99 28 FATE®  FT ATIST

IS A AT g A AT I THCF
A ¥ AR HET AT ¢ al ¥7 #Y
TH  F9C b QW A TH Gl @

ghad 4 7 gq § Sg1eT 9 F@ qre
F17 38 & I #a g8 = g ad%
g @

The Speaker wag in the Chair and bhe
.alled the name of the Railway Minister

ag TN A dEd AIIEH 97 |
I+ A1 TS ¥ UF RS HATEEH
Y foF 12 o= 39 g 9w fFar S o
FET FAL F qM@ WFC G A
it wo &0 wo I @MW Agd &
AT AT 97 | AfRT g ¥ agd
ged I q TWHT q Fgr fF 98w
d FA EIAC | TEHT A qg GHT
fF Fq Tt 75 Gfww g afegne
7 Oo9E A S99 AR A T g
&R 9T fawEm &3 7

# gzt fag oft & Fgar agm
TR Qe FEN AT 8
AT g arawT &1 § fF o aafaws
I Fifheg H§ F F 99 | WX
AGFATA  F qg  TAGT  F ATEI
f& Sg& @tg  UwEEnT gl @@
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[ 71w fa=ir qrear)

a1 Y Fg  AWE! 1T I ;AW
W WTEEW  TEE A F 39 a@ @
w0 TEQ 947 94T @ar g | W™
T R T ¥ SEH AW | AIS
qre  qifwaTHe W ASEr g |
sraT Wt (st aer fag ) gz am
gl el & ) 39 ¥ fam ager W @g
99T IST 9T FWI T & 4 9 9&7 A
Fo™T 91 | IF 9T T AT A
HOAT  ®feEr & °97 1 S9& qIQ TN
el ST ¥ G @ @ O AR TET
gTed &7 AGH(G o1 97 | Tg q9E &
Y AT, Al 9T g fF ag 99w«
gaT |

st TR fawm a@am @ TS
qTgd FT ®T1 & ATIFH! A9 § ——

SHRI RAM VILAS PASWAN: You go
through the proceedings of yesterday.

MR. DEPUTY-SPEAKER: All the
papers were laid on the Table of the
House; and that paper was also laid on
the Table of the House. How do you say
this? This is not the concern of the Minis-
ter. All the papers were laid on the Table
of the House and the Speaker permitted
him.

SHRI RAM VILAS PASWAN: You go
through the proccedings of yesterday.

w # SEifew # ag a1 &
W qga ¥ W9 e &1 am
w9 fFar 41, 99 gWg @I &I
ah F T Fgr A fF g g @
et g |

MR. DEPUTY-SPEAKER: You must
conclude now. You are having a general
discussion, You are repeating the same
thing.

SHRI RAM VILAS PASWAN: This is
very important, You must take it seriously;
you are not taking it seriously.
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MR. DEPUTY-SPEAKER: On a motion,
you can only deal with the subject-matter
in the motion. So many extraneous things
are coming in your speech. You must say
only like this that this House resolves that
in pursuance of sub-section (5) of section.
7 how it has been violated and how it has
not been violated,

Qe WA 29 IqTETET

Telew, HETHEl e FEAlEl 4
AT ST

st ¥ fawm q@am © JrEr-
g1 wAqTiaqrEed A8 2 )

MR. DEPUTY-SPEAKER: Then I shall
have to cut it short. About eight to nine
members have given their names.

SHRI JAGDISH TYTLER (Delhi
Sadar): Once he has agreed to the ruling
of the Speaker, then what is the question?

SHRI RAM VILAS PASWAN: I am
speaking on the motion; T am not specak-
ing on the point of order.

MR. DEPUTY-SPEAKER: You please
conclude it. You have got sufficient time.
The general budget is there,

st T fas@m qmam q7T
FgaT Ig ¢ [ o AR I FFE0
qrEEY 2 AT IH TS ®T § Fg QAT
arfeu fr gz afdfeafa & ok 27 afe
fafcai & g amaer e ®
fog v @z )R @F | § T8
ag 2% 21 arda #1 AdfEe g,

22 TG &1 997 § H1AT, 23 qE
F1 qIf@ITHE §  HTHAT IS1ET 797 |
qeAd ST AT 48 T & | S

Hgled ¥ gor —

“Do you admit that this is an impropriety?”
Mr. Speaker: That is what I have already
said.”

T8 g gl T F TEET FE Ataa
g &, #Hgled g, WAfAE g ;T
TaF ar7 gER fa g I aer feo)
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HETeT Aglad & T e & a1 st et s s (-
- Hg T SEET 9% ﬁmwt@' JIST 1 ITEYE H'Q?HIT, FIT IR
8 W T T T T FIH a7
FHAAE | a?-ﬁqﬁfr FH AR MR. DEPUTY-SPEAKER: I will not
FG §, Afda IuwT 997 Fer faav allow you: so you canont say any irrele-
T ] ) AT AR AT ST RE | T vant things.
&Wﬁ?ﬁr mé‘l_ﬁw‘%ﬁﬂ N e w2 § uw d@ifaw
Wrgﬂ'{\m\qé‘ra‘rﬁm I WOF AT H AT ATEar §
mmgi%ﬁaag‘maﬁﬁa,mﬁ; FT AT T ¥ S, THo ;o
WW‘I% | ® WW@E —93 F7 fas far afFm sfrong» AT
A1 g FQIAT FT FIGT T F, AR —92 FT F% f9% =& fwar |
feR 9 fafedy & & & 7 o "

W @ F AT A I A s frenr | sam @ 3@

93 |
aad & | fafaer & age o g r AT ¢
UL i MR DEI;UTY-SPEAKER Y h
8 I . 1 ou ave
M TP | FEAC H ST AT already said that. It is for him to decide.

Fa1 g v zowr arfom femr 9o
SHRI G. M. BANATWALLA: Efficiency

MR. DEPUTY-SPEAKER: There are is not relevant for him.

eight 1o nine Members who have to speak

on this motion. T will allow only three WY gIA WA ;. JUTAE  HEIRA

minutes 10 each member. If they do not faw a&ms 2fs & JIT | S T
stick 1 at. : i r
ick to that, then finally at 3 O’ clock [ M o—93 FT s FRaT a. T e

will ask the Minister to reply. If you do

" not want the Minister to replv, then you ftr & art # £33 ‘—{Eqr farar ?’; LIRS
c:}n cwntinlte. up to 3.30 'PM Then we T E’]— THET m%’?ﬁ HET T % \
will go to Private Members® Bills. £ wox gy § 3 4 % a’ri‘ ¥

91 #gr ar | § g qeAr =gar &

FAT AT GREA [TH TG0 &, T AT AT
S gXA W (T ) ¢ e femwg 781 & @%a 7 & 7€ WA

‘ # Tm oa@ ¥ fau s f s @mgw & oAEE TR

Heled, )
geaTe #<ar g & g wm fawr w qrE oY afwT T AwT a1 FEER 9O

ferroT wATH FC AN 2 ) TE vq X fewwem a1 o &1 I 1 AR
S g ¥ %A argd 7 48 afard ag R FT T @ o e qre
wars fF sz 0 wR e § Fi  SAEETAT WET F AW F AR
AWM A IA@ T A IH-ATR FT A ar  Sud fag arfeare @
T A & A IFET fAER g A% Geres 7q fifwe 1 deew 2few
wrefirer gTew @1 WY T AT 9T # fem #@ #1 ger9w e

D qusET # g qiemTiE & ufaere .
il g% SHRI JADGISH TYTLER: I think you
T QMT %r IS |é‘;q' % ' -ﬁw EI'E should be more concerned with the tariff.
Fga 2 fo of@w & som@ee &0 o
' SHRI G. M. BANATWALLA: Tt seems

& fhfae E-T T@ % W AT the hon. Member is under certain wrong
X a?ﬂ%f AT @ % | notion. When we say that the Amendment

Yes, now Mr. Suraj Bhan. Two minutes.
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be annulled, what is to be annulled? The
Postal tariff which is under discussion, it
will be annulled.

SHRT JADGISH TYTLER: You make
him understand, Mr. Banalwalla.

| GXT WiT 0 IGF QT FIRO
B gwa e | mwmargg fF awe @
qga e HIX SATHIT & I q@T #<
TF  wiF AT T AT g qlw
g # T A @ & fAU SR
€1 ozEa oaefE ... (=maaA)

MR. DEPUTY-SPEAKER: For Mr.
Suraj Bhan_ 1 have always got a soft cor-
ner. Because, he was once a Postal cm-
ployce.

Wl IS WA ST AEIeY,
¥ew e fru-frg 9w X & uF a1
T #rex, foasr faw ga-neeae
AEET  SAEEL A4l I@TAl &
qrg W9 g | g @91 99+ ey
I E | TAHTET FH  IEA
q= Gg &1 9T | 9= qGF FT w9
UHo Mo HFHIWT H F USTES &1 FATAT
91 zafeu g F99 @ T A%
afes #1% faw fegaw 3 &7 )
Fffm @9 wow o & F9w 39 99
F7  faar (sadu )

MR. DEPUTY-SPEAKER: You are
again going into the details. You must see
the time. Supposing the other Members

are not given a chance, will they not ask
me?

SHRI SURAJ BHAN: You can incicase
the time.

TRAT &7 A I 9 HT aer
&1 fed fawrs ) #0a sa¥ arfae
2l geir | TR HEE 99 ATR-
foi &Y g ST mAT fordrer @dEd
g gty 9 @ & g )
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SAITT FY AT WEreT, AT GHAR
q AT gHr A | g 9¥ AT & 3e-
A FG § | AR T WY
Hfedes g § ar viv fefaad gt
T AR 0% q18 99+ g demr Ifaa
Tl g 1 THwE F a § ogaer

MR. DEPUTY-SPEAKER: You are now
going into the details. There are 8 Mem-
bers who want to put their points of
view. The Minister has got to intervene.
And the Mover of the Motion has the
right to reply.

RS WA 2 HOUF faae {
gH ST EIE | AW @A §
Sg SAIBA & AT F IR T FFT
T A1 SRR #E SwE Red a%
g1 ;W wrEfe 9 fga & F
THIEM  TTAWTA 7 HA |

MR. DEPUTY-SPEAKER: [ am calling
the next speakcr.

i EA W . F OATT FIT
¢ f& g A Y= wAw g = o

SHRI NIREN GHOSH (Dum Dum): It
is unprecedented that Speaker’s direction is
being repeatedly violated by the Govern-
ment. It is not a ruling, all the same
it is a direction by the Speaker.

MR. DEPUTY-SPEAKER: Tt is an
observation,

SHRI NIREN GHOSH: It is a direction.
The Government should not have done it.

MR. DEPUTY-SPEAKER: I think, it

is an observation.

SHRI NIREN GHOSH: Do not take
my time.

MR. DEPUTY-SPEAKER: 1 am putling
the records straight. It is not a direction,
but it is only an observaliom.
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‘SHRI NIREN GHOSH (Dum Dum): I
say, it is a direction though not ruling.
It is being repeatedly violated by the Gov-
ernment, which 1s unprecedented.

Through diesel and kerosene Rs. 800
crores are being netted by the executive
price hike. Now, this executive price hike
will bring Rs, 70 crores to the Govern-
ment. And the Railway Budget makes an
impost of Rs. 500 crores, So, nearly Rs.
1500 crores have already been imposed on
the public. This is one form of the budget.
Now, Mr. Pranab Mukherjee will come
about and say that he is not imposing much
of taxation whether direct or indirect, In

this we¥, they are deceiving the public and
Parliament.

During inter-session periods, such an
executive price hike was never there be-
fore. Whenever it was there, it was rather
an " exception as circumstances compelled
them to do so. Now, it has become a
regular practice of the Government with-
out stating any rhyme or reason therefor.
The present hike which is before Parlia-
ment is rather obnoxious, breach of Par-
liament and a deception being practised on
the people. So, this should be given up.

I would like the Minister to answer:
What is the practice in the House of
Commons, because our Parliament gene-
rally follows the practices adopted by the
House of Commons? If it is not there so
long, why has a new thing in the matier
of taxation been introduced here? Taxa-
tion without voting is preposterous. Sup-
pose, you had made an impost 40 days
before the start of the session, Meanwhile,
vou must have some collections. Hypo-
thetically, Parliament would have annui-
led it. Then in that case, whatever collec-
tions you have made, become annulled.

If you adopt this practice of imposing
taxes on the public surreptitiously, silently
and stealthily without making it a part of
the Budget, then you may well do away
with the presentation of the Budget. As
such, T totally object to this.

15.00 hrs.

st s fag s (§EEr ) o
WA SYTerE ARIRd,  ¥@ AW A
TET 2 FT T Agd A9 2 I
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FATO WA AT 3 qEg F aqd JuAv

F, FMAA AMHLT A7GT F T H
qgg & 19 WY FHET 2 &7 g7 &Y
W g1 99 §Y9 99 @I, e
9o g9 & &, SHY 9gA W qE@ A
FHAd  deT A T, qZ HF F AgT
qgt  HAgEET §, S9AE 9% agd

ST FIREW 3§ | TR GH ST
TNRAT @ dar =iy

EATY AT §aedl A THE
oifver & fau ot frt 72 S
¥ T FdewM  §F fav, zwe
ey & =@ #wAw &1 ogw g
FIE AT FI AGT & qUHT A fd
TH A & AT TOULT 9T @ 2 A48
gAT  Afag AR S9dg gorrer
TFT 9 ggq a7 q9TT STET 2

AT Fi HF ag A9 T 2 fE
I A F AW OW £ E, uF g4
A AR UF q93 F N9 ey
T § o0 F@r 2 | g T OITH-
G #1 W 9QE ML 2, I AW A
9T FET qST FHIG TE@AT | W[ &I
A THATG AT g 2, A
AT FAI FAT &, AE-AA AT
qAAT A9l BIT 8, & 69 97 He
SATAT 99T T 99T WX IW F ANT
TAFT  TEEIE AR T |

H UF g alqg 98 9 Qg
TR G g S0 9TEe, ¥ At &
FIfede &7 ATETC Faeo-T &7 £ |
eferor & @it R d@T 8, agl
SAaT ¥ Far faar & &F Amsr a3
o Ag 99 @I 2 | "W gfy 9w
aOF A 7 W7 AT F<AT Al Fax
T # W gt i s &

fag daR war  =fgw
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*SHRI S. T. K. JAKKAYAN (Pcriya-
kulam): Mr. Deputy Speaker, I would like
to say a few words participating in the
discussion on the Government of India’s
recent notification through which the rates
of postal articles have been enhanced. This
has been done in blatant violation of
democratic traditions and conventions. 1he
session of both the Houses of Parliament
is on and the representatives of the people
have been taken for a ride through this
notification which has been issued behind
their back. This is an impropriety. In a
democracy certain conventions are neces-
sarily to be observed scrupulously. The
hon. Minister cannot take shelter under
the plea that the Indian Telegraph Act
empowers him to do this, During the past
36 years after independence, when this
Act has been in force, the enhancement
of postal rates has always been  done
through the General Budget of the Cen-
tral Government. T would like to know
the compelling reasons for the Government
to stray from the established conventions
this year.

Our illustrious leader, Thiru MGR
firmly believes in the maxim that the voice
of the people is the voice of God (Vo
populi, vox dei) and as his humble follower
] would like to condemn this kind of back-
door enhancement of the postal  rates
which contravenes the basic tenets of my
leader,

Sir, it is expected that the Government
is likely to get Rs. 70 crores a year by
this hike in postal rates. I have to say
that a major portion of this will be zollec-
ted from the common people. Recently,
through another notification the price of
kerosene has been raised. Could not the
Government collect this Rs. 70 crores
from the tax evaders, from the black-
marketeers and by tightening the machinery
to collect the tax arrears? The common
people now cannot move about in the
{rains because of the current year's in-
crease in the railway fares. They can know
about their mutual welfare only through
postal communications. Now this has also
become costly for them. You can imagine
who is going to be fleeced by the increase
in the price of M.O. form from 5 paise to
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10 paise: I am constrained to comment
that this Government, which proclaims
often to be the representative Governmeat
of the common people has thrown dust
into the eyes of the common people. This
is totally wrong. T would conclude my
speech by saying that if the Government
acls in contravention of established rules
and procedures of this House, then the
democracy in this country is being under-
mined.

SHRI N, K. SHEJWALKAR: Under
rule 235 this Motion is being considered.
It says:

“The Speaker shall, in consultation
with the Leader of the House, fix a day
or days or part of a day as he may
think fit for the consideration and
passing an amendment...”

1 do not know what time has becn
fixed for this, because the Order Paper
does not say that and you want to hurry
up the matter. 1 want to know whether
the Speaker has fixed up any time because
the word used is ‘shall’.

MR. DEPUTY-SPEAKER: The discus-
sion is fixed for today I have got every
right to restrict the speeches of the Mem-
bers. T musy conclude the discussion today
itself.

St g wfear (Ive) ¢
JUTeHE  Wered, HIEIT F S U4
yarg fFar B, @w@w § g wmar
OqT I FT FT ATIEEAT 4T STFlH
9gF 99 U agHad g #e QI
TFETE | AR FE " qROrTAT
qgqd #1 forEa 0 37 gET -
IET # g ST GHA A Al ATE |
sar fr  feewow ® @@l uX FTemET
T g fR oo uw wTe & ag O
FaA B WTET & A W FY FAQT A
g et & genr 1 o wE
fady #1gd | G9C 6T *F F I

*The original speech was delivered in Tamil
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ggaT feeal arfew 7Y &g o g,
I THC § Igd e ;faww oF
qX AR & F & I IqFHi TWTE-
wg AT G¥WF q@l @R | TG
70 HUE FT WX ST F9AT 9T STAT AT
QT g, IOE a9 F WieAw ¥ Ig
q¥ AT ST AR a1 | gt
qTE; T FT FFRAAT FIA Y ATHE
®F ¥ T WL FT AT H gHHAAT
§ UF SFX F FAGT & S FTEA
F Fq % gua 2 | e | oS-
gifas @R F fo0 ag sfaa &
SEIAT ST FHhal 2 | FHIER -
qF & HTEOH ¥ TAFT AT FC G T
oF HETET F14 FAr & S Swar
q WHATOT  FEE F agar S |
gi TF § TET 9¥ WX 1L THe
®] O ZEFI AT AT T 9 S
T IGET AL GIITAT AGl grav Aiw
IOF 9T agAd 2 90 | sE I 9
Iq9 AT U &1 (AT 8, g qerdi-
faF FJaFTAET 2 | WX AAEaE
g afau.faw adF @ zm®r amr
FET Ar Sga7 gar | wfasw '
gwre oz oAEr gbmr Qgas
Al ST 9TfgT A g ST g
FAATEl A1 T g IEw araw ot
ST ArfEm

SHRI A. K. ROY (Dhanbad): Oppo-
sition alone may not be that adequate,
but Opposition plus the Chair is definitely
a formidable force., The Opposition has
called this price hike as improper and
the Chair has observed that it is inap-
propriate. But what we are concerned is
not with fragmentation of the Budget, the
extra levy which has beep put on the
people for collecting Rs. 70 crores; ‘ast
year also levy of Rs. 100 crores was put.
What we are worrving is the motive be-
hind it. Firstly, something must be done
in such a way that the Government cannot
adopt this method secretly and stealthily,
as my ceolleagne hag put,
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Secondly, there is a faint attempt to
give a better image to the budget which
is coming up which means, we are afraid,
there will be more provision for extra levy
in the main budget itself. Violation of
the propriety makes something an “impro-
priety” and impropriety repeated makes
something  unparliamentary, Further,
when you say it is inappropriate, it means
‘misappropriate’. After the budget comes
the Appropriation Bill,

MR. DEPUTY-SPEAKER: ‘Impro-
priety’ is a ‘misappropriation’ according to
you.

SHRT A. K. ROY: You have said that
it is not appropriate. It is the Speaker’s
observation that this type of price hike
is no appropriate, What is not appropriate
is something mis-appropriate. After the
budget comes the Appropriation Bill, In
the present case, it will be Misappropri-
ation Bill What we have to consider is
whether we should be a party to the mis-
appropriation.

We are confusing you, according to our
friends. T would also like to keep you
confused. When you consider it inappro-
priate, you can also see rule 389. Because,
the members are advised to see something
to get more confused, I want to confuse
you by requesting you to see rule 389,
which gives you some residuary power,
Sir, will you kindly join us in exercising
that residuary power in annulling and
expunging the whole procedure, to which
our Minister has made a reference?

SHRI V. N. GADGIL: Sir, in deference
to vour observation, I shall also try to be
brief. ‘

MR, DEPUTY-SPEAKER:
Shri Banatwalla has got to reply.

SHRI V. N. GADGIL: As far as the
question of propriety is concerned, that
was debated yesterday. Therefore, I would
not like to repeat it.

Because,

I agree with Shri Banatwalla that we
must thank the Speaker and, Sir, you
also, for giving us this opportunity to dis-
cuss this. But T would like to say that we
also contributed our humble part in it,
because immediately we told the Speaker
that we are willing to discuss it. There-
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fore, it is good that an opportunity has
been given to the House to discuss it and
we are discussing it.

PFOF. MADHU DANDAVATE
(Rajapur): We thank him also.

MR. DEPUTY-SPEAKER: You have
already thapked him.

SHRI V. N. GADGIL: Secondly, 1
will not repeat the details, because they
were mentioned yesterday. I am refer-
ring to it because Shri Banatwalla said
that we are doing something divorced of
the ‘budget by bringing it separately. He
was a Member of the Bombay Assembly
and here now. So, he should know that
there is a limitation and certain things
alopne can be brought through the Finmance
Bill, as part of the budget proposals.
Even if I desire it, it cannot be brought
in the Finance Bill, because a notifica-
tion cannot become part of the Finance
Bill. That is the clear position.

As far as the other points are concern-
ed, most of the Speakers talked about
propriety. Therefore, I will not Jlabour
on that point.

Shri Banatwalla asked: where was the
necessity for this when there was a sur-
plus?  Now, that is a little fallacious. I
would like to briefly state the posirion,
as far ag postal finances are concerned.
On the postal side, there is a loss of Rs.
97 crores. For the plans in the Sixth
Five Year Plan, for both this year and
next year, money must be available. Al-
ready, there are six lakhs of people
waiting for telephones. More and more
applications  will come. We  cannot
ignore the developmental aspect. SO,
internal resources must be raised for
that purpose. How are we to raise it?
If you take the tele-communication part
of it, you will find that the maximum
amount comes from teleprinters and
speed circuits and other devices, which
are not used by the common man, or
even by the middle class people. They
are used by the business firms. The
maximum of impact is on them. 1 can
go into the details but it is not necessary.

AN HON. MEMBER: What abhout
the newwpapers?
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SHRI V. N. GADGIL: There is
nothing on newspapers; it is only on
periodicals. There also I must point out
how much subsidy is given. The pro-
posed rate is 30 paise and the operational
cost is 75 paise. So also with regard to
V.P. the operational cost is Rs. 3.96
and we are taking only one rupee. In
all these T can give details to show that
all these items which affect the common
man are highly subsidised and therefore,
we are to get some income from tele-
phone and telecommunication and thatl
we are getting from affluent seclions,
busincss companies, corporations and all
the rest of it.

Therefore, my first submission is that
the common mamn is not affected by these
levies. Secondly, we have  scrupuiously
avoided any levy  being made on the
press. Teleprinters are used by the press,
we have excluded the press from it; tele-
grams are sent by the press press tele-
grams are specifically excluded. There-
fore, there is no levy which will efiect
the press and the freedom of the press
in generally.

The third aspect which I would like 10
point out in that unlesg in this age of
advancing technology when all other
countries, evem developing countries, are
going digital and electronics, if we do
not provide for such developments, we
will be again far behind and it is for
that purpose some resources have to be
found: and therefore, these levies have
been made. There is no motive or ihere
is no desire to conceal Something.

The last point I would like to make,
which wais not made by anybody ecxcept
my friend, Mr. Ram Vilas, is this, He
said, ‘Where is the opportunity for de-
mands for grants and how can we move
cut motions?” The very object of this
motion under the Telegraph Act 1s to
give an opportunity to the House to ac-
cept or reject or modify. Therefore, that
requirement of the budget discussion is
provided by this motion itself. There-
fore, Sir, in my (submission, none of the
pomts made by the Opposition have
much substance and therefore, I am
claiming with some justification that what



369 Indian Telegraph

has been done is proper and in the inte-
rest of the people.

MR. DEPUTY-SPEAKER: Mr. Banat-
walla.

SHRI RAM VILAS PASWAN: Sir, I
want a clarification....

(Interruptions)

MR. DEPUTY-SPEAKER: No clari-
fication, nothing. 1 am not permitting
anybody. Nothing goes on record. Now,
Mr Banatwalla speaks. His reply only
will go on record.

(Interruptions) **

MR. DEPUTY-SPEAKER: That i
from Lakshmaran to Ram.,

PROF. MADHU DANDAVATE :
Mr. Deputy-Speaker, Sir, I am sorry, one
wrong statement of the Minister may go
on record. Therefore, I just want to point
it out with your permission.

He has said that what can be dons
through notification to be published in
the Gazette cannot actually become part
and parcel of the Finance Bill. Here, I
want to point out to him that he can
independently issue a notification. 1 con-
cede that right is there, but at the same
time do not take away the right of the
Finance Minister also to include such rise
in the tariffs in the Budget because in
the past whenever the tariffs of post cards
and inland letters had been increased,
the had become part and parcel of the
budget proposals.

(Interruptions)

SHRI V. N. GADGIL; This is precisely
the misunderstanding. About postcard [
can understand, Kindly go through 1the
Schedule of the Post Office Act. That
Schedule can be changed only by amend-
" ment through the Finance Bill. As far as
the Telegraph Act is concerned, it can-
not be done through the Finance Bill,
1t must be done through a notification
and 1 quoted yesterday Mr. C., K. Daph-
tary, ‘Can you amend the Cattle Ties-
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pass Act through the Finance Bill?” Cer-
tain things can be done under the Fin-
ance Bill and not by mnotification.

SHRI G, M. BANATWALLA: Mr. De-
puty-Speaker, Sir, I thank all the hon.
Members who have participated in this
debate of great importance as also the
hon. Minister who has chosen to inter-
vene and explain his measures.

Sir, T must however, regret that the
hon, Member, Shri Suraj Bhan, chose to
make certain reflections in bad taste say-
ing that I was given the first opportuni
ty to move the motion,

SHRI SURAJ BHAN: No no. You are
entitled to it.
(Interruptions)

SHRT G. M. BANATWALLA: I
have heard you,

SHRI SURAJ BHAN: My motion is. ...

SHRI G. M. BANATWALLA: Yes, 1
have heard you.

He was complaining that he had some
other motion which was comprehensive
and because of my motion, his so-called
comprehensive motion got gbstructed. I do
not know why he did not choose to give
any amendments to my Motion. T did not
know why he did not choose to give any
notice of Substitute Motion Wwith respect
to my Motion but went on harping On
the fact that Banatwalla got the opportu-
nity to move the Motion, I must, there-
fore, regret his thrice referring to it i
the course of....

SHRT SURAJ BHAN: I am on a point
of explanation.

My complaint was that postal tariff has
not been laid on the Table of the House.
That is the difficulty.

SHRI G. M. BANATWALLA: You
could have given that in substitute Mo-

tion.

SHRI SURAJ BHAN: That Motion I8
there.

*¥*Not recorded.
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SHRI G. M. BANATWALLA: He gid
not give. Then he went on making a sri-
evance of the present Motion which is
before the House.

We heard the hon. Minister with rapt
attention and he has left nobody convinc-
ed. He has been again and again harping
upon the provisions of the law that au-
thorised him to bring about a hike irres-
pective of the Budget and with recourse
to Notification. I must very respectfully
submit that the Government has strictly
speaking kept the letter of the law, but
has violated the spirit of Parliamentary
democracy and the sanctity of Budget.
The only point that we have been making
is that announcements could have been
made in the Budget speech and the noti-
fications could have in accordance with
those announcements followed. But that
was not the practice chosen and it is this
which has violated the sancity of Budget.
We submit that this has been decliberate,
This particular path has been deliberately
chosen to mislead the nation with respect
to the actual impact of the budgetary
proposals which are to follow.

He has been kind enough to point out
the state of finance of the Department, I
concede that as far as the 1982-83 figures
are concerned, there is a deficit on Re-
venue postal Account of about Rs. 97
crores. But [ had also pointed out when
moving the Motion that an overall picture
has to be taken. The total revenue i.e.
revenue inclusive of the postal revenu:
arising from the postal rates and rcvznue
arising from tele-communication rates dur-
ing the year 1982-83 amounts to Rs. 1358
crores—from postal rates Rs, 393 crores
and from the tele-communication Rs. 3265
crores. Then the total expenditure comss
to Rs. 1103 crores i.e. from postal rates
Rs. 490.20 crores and tele-communica-
tion Rs. 612.80 crores. It is thus very
clear though on account of postal rates
there is a revenue loss of about Rs. 927
crores, but taking an overall picture we
find that there is an estimated surplus of
Rs. 255 crores on revenue account,

SHRI V. N. GADGIL: I beg to inter-
rupt.
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He himself has referred to Plan expendi.
ture for development, which is Rs. 551
crores. Even in revenue surplus if Rs.
235 crores are taken for development, you
will require Rs. 216 crores more and the
levy was only for Rs. 70 crores. (Inter-
rupiions)

SHRI G. M, BANATWALLA: There-
fore  the fact is very clear that the deve-
lopment plans are in the state of disarray
and the amount hag been raised not for
the purpose of bridging any gap in the
Budget. It is a state of disarray as far
as the development plans are concerned
because of the great inefliciency that is
there in the management which 1 have
just pointed.

I have specifically asked the hon. Mini-
ster certain important points, Was any
attention given to the need for recourse o
various other measures in order to fulfil
the needy for development and others?
On what basis have all this been estimat-
ed?

MR. DEPUTY-SPEAKER-. This, you
can speak in the discussion on the Dem-
and for Grants for the Communication
Ministry,

PROF. MADHU DANDAVATE: Even
on the President’s Address, this  could
have been done.

SHRI G. M, BANATWAILLA: Thers-
forc, 1 had pointed out that an avoidable
burden has been puy upon the nation. I
have also pointed out that strange are the
concepty of the common man before ihe
hon. Minister. He says that the levy will
not affect the common man. But, here,
there is  an increase on telegram rates.
Here, are increases in the cost of money
order forms and so on. If not a com-
mon man, who else uses all these things?
I am sorry to say that strange is the con-
cept of a common man. The entire pro-
posals have been levied upon the com-
mon man and T appeal to this House to
adopt this Motion thereby annulling the
whole amending rules. It is time that
this hike should be annulled. ..

SHRT RAM VILAS PASWAN: Includ-
ing the Government,
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SHRI Zi. M. SBANATWALLA: Lot
us not Rurden the nation which is already
faltering under the heavy burdens whizl
have been placed by the Railways, by the
petroieim products and many morc, we
aparendend, will be followed in the Bud-

gt

| uppeni to one  and all 1o rise above
politicai considerations. in the interest ©f
the com son men and in the interest or
Lonctionine  of  the  Parliimentury
detitovtacs, and  this motion be adoptad.

Mit. DEPUTY-SPEAKER: The

tion s

pieper
quas-

“Th.: -his House resolves that in pur-
cuance of subssection (5) of section 7
of the .adian Telegraph Act. 1885 (13
of 1¥s%). the Indian Telegraph (Third
Amendment) Rules, 1983, published m
the Guzetie  of Indin by Notification
No. GSRO93(H 0, dated the 21 B-ch-
ruary. 1983 und luid on the Tuble  of
the House on the 24th February, 1983,
ko arnuled.

Taie House de recommend to Ragii
Subha that Rajva Subha do concuy in
thiy resotuion”

The Lok Sabha divided:
AYES

e
ek
(2]

DIVISION NO. 1
Achariz, Shri Busudeb
Banoatwslta, Shri G, M.
Basu. Shri Chitta
( haturbhui, Shri
Dandavate, Prof. Madhu

Datta, Shri Amal

Giri. Shri Sudhir

Horo, Shri N. E.

Jativa. Shri Saihvanaravan

Maitre. Shri Suni!

sondai Shri Sanat Rumar

Mukherice, Shrimati Geeta

Nihul Singh, Shri

pal. Frof. Rup Chund

Pandit. Dr. Vusant Kumar

Pariiekar, Shii Rupusaheb

Paswan, Shri Ko Vilas

e m—— —

——

sWrongly voted for AYES.

PHALGUNA 6, 1904 (SAKA)

——— e —

(3rd Amadl.) Rules,
1983—AMotin.

-
B

“Qasi Salcem, Shri
Rasheed Shri
Riyan, Shri Baju Ban
Royv, Shri A. K.
Saha, Shri Gudadhar
Sen. Shri Subodh
Shukia Shri Daya Rane
Sheiwaibor, St N K.

Alusood.

Sineh, shor B L0
Sinha, Shri Dharam Bir
Sural Bhan. Shri
Yoaday, Shri Chandrajit
Yadiv, Shri Vijsy Kumar
NOES
Ahmed, Shri Kamaluddin
Alluri. Shri Subhash Chandra Bosc
Baithae. Shee D L.
Bansi Lal, Shei
Bhagat, Shvi H. K. L.
Bhagwan Doy,
BBheel habhai, Shri
Bhoi, v,
Buta Singh, Shri
Chabradiari Singh - Shui
Chavan, Shri S, B.
Choudhaii. Shrimati Usha Prakash
Dalbir Singh. Shri
Dux, Shri AL C.
Dubev_ shri Bindeshwari
Giadeil, Shri V. N.
Ciackwad, Shii R. P
Gomangee. Shii Giridhar
Tain, Shii Virdhi Chander
Jamilur Rahman, Shri
Jha, Shri kamal Nath
Karma, Shri Laxman
Roanshal. Shri Jugan Nath
kounwar Ram, Shri
Laskar, Shit Nihar Ruanjan
Mallikarjun, shri
Afallu. Shri Anantha Ramulu
Mishra, Shri Gargi Shankar

Acharya

korupasindhu
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Misra, Shri Nityananda

Mohite, Shri Yashawantrao
Naidu, Shri P. Rajagopal
Namgyal, Shri P.

Nihal Singh, Shri

Panday, Shri Kedar
Panigrahi. Shri Chintamani
Panika, Shri Ram Pyare
Parashar, Prof. Narain Chand
Pardhi, Shri Keshaorao
Patil, Shri A. T.

Patil Shri Uttamrao
Phulwariya, Shri Virda Ram
Poojary, Shri Janardhana
Pradhani, Shri K.

Ram, Shri Ramswaroop
Ramamurthy, Shri K.
Ranga, Prof. N. G.
Ranjit Singh, Shri

Rao, Sri Jagannath

Rao, Shri M. Satyanarayan
Rath  Shri Rama Chandra
Rawat, Shri Harish

Roat, Shri Jai Narain

Sahi, Shrimati Krishna
Satish Prasad Singh, Shri
Satya Deo Singh Prof.
Sethi, Shri P. C.
Shakyawar, Shri Nathuram
Sharma, Shri Kali Charan
Sharma_ Dr. Shanker Dayal

Shastri, Shri Dharam Dass
Shastri, Shri Hari Krishna
Soren, Shri Hari Har
Sreenivasa Prasad, Shri V.
Sultanpuri, Shri Krishan Dutt
Tewary, Prof. K. K.
Thungon, Shri P. K.
Tytler, Shri Jagdish
Vairale, Shri Madhusudan
Venkataraman, Shri R.
Verma, Shri Deen Bandhu
Vyas, Shri Girdbari Lal
Wagh, Dr. Pratap
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Yadav, Shri D. P.
Yazdani, Dr. Golam
Zainul Basher  Shri
MR. DEPUTY-SPEAKER: Subject {2
correction, the result* of the division is:-
Ayes — 30; Noes. — 75.
The motion was negatived,
MR. DEPUTY-SPEAKER: Now, we

take up the Private Member's Business.
Shri V. Sreenivasa Prasad.

COMMITEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

F1rTY-THIRD REPORT

SHRI V. SREENIVASA PRASAD
(Chamarajanagar): Sir, 1 beg to move:
“That this House do agree with toe
Fifty-third Report of the Committee on
Private Members' Bills and Resolutions

presented to the House on the 23rd
February, 1983.”

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That this House do agree with the
Fifty-third Report of the Committee on
Private Members’ Bills and Resolutions
presented to the House on the 23rd
February, 1983.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now_  we
shall take up Private Members’ Bills.

Shri Bhogendra Jha. Absent,

FREE LEGAL AID BILL**

PROF. MADHU DANDAVATE (Raja-
pur): Sir, 1 beg to move for leave to
introduce a Bill to provide for free legal
aid to poor and needy persons involved in
criminal cases.

MR. DEPUTY SPEAKER: The ques-
tion is:
“That leave be granted to introduce
a Bill to provide for free legal aid 10
poor and needy persons involved in
criminal cases.”
The motion was adopted.

PROF. MADHU DANDAVATE: Sir,
I introduce the Bill.

- ——

*The following Members also voted for NOES: Sarvshri G. L. Dogra, P.
Samnmgan, B. V. Desai, R. P. Mahala and Qazi Saleem.

**Published in

Gazette of India Extraordinary, Part II, Section 2, dated 25.2.83.



